Mr. Deputy-Speaker: He may con-
tinue on the next day. The House
will now take up Private Members’
Business.

15.31 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

NINETY-SIXTH REPORT

Shri Shree Narayan Dag (Dar-

bhanga): I beg to move:

“That this House agrees with
the Ninety-sixth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 2nd November,
1966.”

Mr. Deputy-Speaker: The question
is: .

“That this House agrees with
the Ninety-sixth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 2nq Nqvember,
1966."

The motion was adopted.

15.32 hrs. et

NATIONAL BOARD OF POST-GRA-
DUATE MEDICAL EXAMINATIONS
BILL*

Dr. Chandrabhan Singh (Bilaspur):
I beg to move for leave to introduce
a Bill to provide for the constitution
of a National Board of Examinations
for conducting post-Graduate medical
examinations on an all-India basis.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill to provide for the
constitution of a National Board
of Examinations for conducting
post-Graduate medical examina-
tions on an all-India basis.”

The motion was adopted.

(Amdt.) Bill
Dr. Chandrabhan Singh: I introduce
the Bill.

Mr. Deputy-Speaker: Shri Yashpal
Singh—not present.

15.34 hrs,

CONSTITUTION (AMENDMENT)
BILL—contd.

(Amendment of Eighth Schedule) by
Shri U. M. Trivedi.

Mr. Deputy-Speaker;: We will aow
take up further consideration of the
following motion moved by Shri U.
M. Trivedi on the 26th August, 1966: —

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

Shri P. K. Deo (Kalahandi): How
many hours?

Mr. Deputy-Speaker: 38 minutes are
left eus of one hour allotted to this
Bill. K

PeE

15.35 has.
|Surr P. K. DEo in the Chair]

Shri U. M. Trivedi (Mandsaur):
Sir, I gave notice for the introduction
of this Bill on the 22nd May, 1962,
and the Bill was introduced in the:
House on the 22nd June, 1962. It
has now taken all these four and a
half years before the Bill could come
up for consideratien. I am very much
obliged to Shri Kamath, for, on the
last occasion, when the Private Mem-
bers’ Bills were being discussed, he
was kind enough to leave just two
minutes to me so that I might get the
opportunity of moving the motion for
the consideration of the Bill.

M. Chairman: How long will the
hon. Member take?

*Publisheq in Gazette of Iadia Extraordinary, Part II, section 2, dated

4th November, 1966.
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Shri U. M. Trivedi: ] do not know
how long 1 will take.

Dr. L. M. Singhvi (Jodhpur): Many
of us would like to participate in the
debate on this Bill.

Shri U. M. Trivedi: Sir, we have
atlained Independence in 1947, and
it is said of us that India attained
Indepcndence withaut bloodshed. 1
think it is only true that blood was
not shed, at the time of attaining this
Independence, by the foreigners;
but as regards the shedding of the
blood, it did take place and the holo-
caust that we had witnesseq in Sind,
Punjab and Bengal was unprecedent-
ed in the history of the world. It was
good that Dr. Shyama Prasad Muker-
jee saved Bengal for the Bengalis. It
was good that Punjab was saved for
the Punjabis, but it is unfortunate
that no portion of Sind was saved for
the Sindhis. Whereas Mr, Jinnah was
wise enough to lay down a plebiscite
for Sylhet even after Independence
had been attained and we lost Sylhet
by virtue of this plebiscite, we did
not insist upon a plebiscite at least
in Karachi where we were in g majo-
rity of 56 per cent; and thereby we
left no space in India, no part of the
country, no part of a province, no
part of the State in India which the
Sindhis could call as their own place.

The Sindhis were uprooted; a rich
eommunity in itself, highly intelligent,
most adventurous; they are being
found all over the world. Wherever
Indians could go, they have establish-
ed themselves, and they have not
establisheq themselves as coolies or
‘labourers, but as merchants and
‘traders, and bankers and indigenous
‘banking in India has been carried on
only by Sindhis in every part of the
world. I found the Sindhis in Burma;
I found them in Tangier; I found them
in Gibraltar. 1 saw them in Paris; I
saw them in England. I met them in
Singapore; I met them in Bangkok. I
met them wherever 1 had the oppor-
tunity of going. Very recently I met
them again in Hong Kong. It is this
community which had to move from
its house; leaving everything for the
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sake of their religion, for the sake of
their culture, for the sake of this
country they came over here. They
shed their blood; many of them lost
their wives and children; they lost
their father, mother and other rels-
tives. Yet, with all this suffering,
they walked across and they came
over here. It is théir blood, and the
blood of the people of Punjab and
Bengal was shed so lhat we may
attain Independence.

In what way have we repaid them?
Money is not the consolation. People
have got sentiments of patriotism, of
culture, of preserving their culture, of
preserving their language, of preserv-
ing what is good. It is these senti-
ments which you find uppermost in
the minds of the Sindhis today. All
over India, the Sindhis have claimed
a space to live. They have made
space for themselves. They are living
and they have established themselves.
None of them seems to be a beggar. Yet
there is a vacuum in their lives and that
vacuum is this: although in our Con-
stitution we have provided recognition
of 14 Indian languages, we find Sindhi
has no place in that Schedule.

The Sindhi language has its own
literature, and if I remember aright,
Sind having been part of Bombay
Presidency and governed by the
Bombay Presidency, Sindhi was re-
cognised for examinations even up to
M.A. and other post-graduate courses
of the Bombay University. Even today,
in Poona, Sindhi is recognised up-to-
date. The demand has, therefore,
arisen from Sindhis all over India,
from people from every corner of
India, that fheir language should be
recognised. 1 have receiveq these 500
telegrams which I easily place® on the
Table of the House, calling upon me,
requesting me, that the demand for
the inclusion of Sindhi, the language
of the Sindhi community in the whole
of India, in the Constitution, should
be recognised, and to place these tele-
grams on the Table of the House.

Sir, no corner of India has been
left out. I have received these tele-
grams from Bangalore, from Gadag,

‘13027

*The Speaker not having subseque ntly accorded the necessary permis-
sion, the documents were not treated as laid on the Table.



1303 Constitution
from Madras, from every corner of
India—Gujarat, Rajasthan, Punjab; I
have received them from Uttay Pra-
desh, from Bihar, from Calcutta and
from Andhra Pradesh. In every part
of India where Sindhis have estab-
lished themselves they have become
vocal enough to send these messages
to me. These messages are prayers
to Parliament that the Government
must recognise their language. They
have appealed to the House, appealed
to the good sense of the Members of
this Parliament, that they must agree
to the inclusion of their language,
Sindhi, in the Eighth Schedule of our
Constitution.

Sentimentally, 1 think, they are
right. Morally, it is our duty to res-
pond. I do not think that our Gov-
ernment or the Members present here
inside this House or the Members of
this House as a whole will refuse
this little demand that has been made
by the Sindhis for the recognition of
their language, because it is this
language which speaks of the culture
which is behind the Sindhis. As I
said, it is a rich language.

1 am told, today the population of
Sindhis who speak Sindhi in their own
houses is about 15 lakhs. If we can
have languages recognised in the
various parts of our country for much
lesser number of people, I say there
cannot be any justification whatsoever
for refusing the recognition of a
language which has made its mark in
our country and which is a language
of intelligent people spread over the
whole of India. Essentially in these
days when we realise that the medium
of instruction must always be in
mother tongue, we cannot refuse, in
my humble opinion, the recognition
of Sindhi in India.

There are various universities which
have recognised Sindhi. The Rajas-
than University has recognised Sindhi
even for studies up to B.A. The
Poona University has recognised it
for studies up to M.A, The Bombay
University has recognised it for stu-
dies up to M.A. The Gujarat Univer-

1859 (Ai) LSD—I1.
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sity has recognised it for studies up
to B.A. I see absolutely no reasom
why Sindhi should not be recognised
as a language.

I am told I will have to wait for it.
Sympathy has been shown by the
Ruling Party also. My friends in this
Parliament who have met me and
spoken to me about it have told me
that they have got full sympathy with
this demand that has been made by
my party. It has been my party’s
platform for a long time and it was
by bounden duty that as soon as I
entereq this Parliament, the Third
Parliament, I moved this Bill. On
22nd May, 1962 I gave notice of this
Bill and on 22nd June 1966 I got the
opportunity. I, therefore, move that
this Bill, which is a very short Bill
containing hardly ten lines, be accept-
ed by the House in the form in which
I have presented it anq which will
serve the purpose for which it has
been introduced. No doubt it is a
Constitution (Amendment) Bill and it
will require a special majority. I
hope the Government will see to it or
the Ruling Party will see to it, to
satisfy the desire of the citizens of
this country, people who have very
peacefully made this demand before
this Government, on whose behalf and
on behalf of the House I am making
this appeal to the Government to rise
to the occasion, that the requisite
majority is engineered so that this
Bil] may be passed and adopted by
the House.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”.

ot gy fag (aramEl) o
afa weRa, ot faddy & @1 @w
Fi & o & g faw w1 safera
FTFIT T gRGT frar § 1 WU AT H
nerq: “farg” wek WTaT ¢ w7 “famg”
wT ¥ avq arg “Aafasy” wer W qraw
2 foeet Y AE W @ @y
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T3 & A T ¥ | 39 99w T
Ay oY, Hexq Wi Tgt 97 ga fad
HEFT T ATH AT I3 A 4G &1 AfwA
“ferg” AT “Ewferg” R § AR
“fara” we & FTwr g g AW feeg
FEATT | T qF g AXF AHT FT
THT T & A9 g7 7 GEFT BT
w1 faar g, a1 fF fadY o waw v
wrar AdY 8, afew At qw § Qg 03
VN Iy T & AT 3g AEGET T
2 g f5 faedt wr ar g
forelY 93w =7 wiwr A8 § g9 fad garr
WA | & faeat «FF gr awdy o I
YT qF AT | AT HEF AT AT
& awar g a1 fawdy WY gATdr Wiar §Y
gFr &1 fast SR gl Y e
Fepd AFA aTAY FY 4TE A FG) AfUF
-4l

g0 arg ag @ famdy arfgen aY
g1 Afgd 1 §9 A3 ¥ A fgrgearw
¥ Q& s& ¢ § I fF fgrgeara & fawem
F1 7 WA | g Fe & F fgrgea
F1 99T 7 FATAT §, WRTAW F1 Wi
7T oF & AT AEAgd ®y nmfas
@rr o DAY arfgy | I gwIL W F+T
AT AT q7 TF TAAIAH FETq
21 #€ gmy ur awar § w7 F fgrgears
o farg wradifas &7 & @ 0F
aFa 21 g9 fur faedy arfea v f&
aga v mifge § 3w Ufagfas
ot aifgfas gfe & sq #r gafag
@AT T1fgd |

ot g faer &1 gear fafy
% foar omar & 1 Afew AT
fafy s fafe a7 € &1 Ao
¥ ¥ #T Arfoorg W Rt aF Ay
fafy wafag 1 " qegmng § WY &=
arardy fafy &1 W AT § 1 39 fay
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& oF gA@ [T S1gar g 1 faedy wey
FY ST F & Q17 919 g4 ag @
e w5 da Tifgy fv faedt 919
fady sy @ garry fafa % faay
Y oW Fg AAnTG fafr ¥
faady snar 7t St v e faf Tt
stax 3 W faeay woar w1 o@wd A
aiq 1 faedt aifgea &1 a1 7 awg
FET | W7 ag gAa & Or faedT aemr wy
®rga A st Tifgy w3 #¥ fafw
W IqamT wrAT srdc aifgy arfe
N a¥ g Y afes Avaad ¥ ange
oY AT IF F1 937 % 24ifF FgANTQ
fafe 7@ Jwa & & &7 arfwwa as
gafag g IFT &1

Shri H. N, Mukerjee (Calcutta Cen-
tral): Mr. Chairman, Sir, I accord
my entire support to the proposition
piaced before the House by my friend
Shri Trivedi. I do not think I have
to say a great deal in support of the
proposition because it is a matter
where we should rectify a mistake
which had led to the non-inclusion of
Sindhi in the Schedule to our Con-
stitution. I need not go intp the
matters referred to by Shri Trivedi
already, but I am glad that at least
the Sahitya Akademi and, to a limited
extent, the All India Radio also have
given recognition to Sindhi language
which as Shri Trivedi pointed out,
and Shri Raghunath Singh also reite-
rated, has a very rich literature, which
is part of the total cultural heritage
of our couniry.

The difficulty has arisen on account
of the fact that Sindhis in India, and
they are about a million and a half
according Shri Trivedi’s calculation—
we can see them in different parts
of the country and they play a very
important role in the life of our
country—are not being enabled to uti-
lise their language for purposes of
education, for instance, which is ex-
tremely important in so far as their
development is concerned. I notice
that when Pandit Jawaharlal Nehru
was alive, he always expressed him-
self as being extremely  sympathetic
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to the idea of Sindhi being champion-
ed as indubitably one of the major
Indian languages, but he had some-
times tried to point out that perhaps
to put it into the Constitution would
be unnecessary, because we could
encourage the Sindhi language in
other ang different ways. But it has
come to be found from experience,
and the Commissioner for Linguistic
Minorities has said it in his Report,
that the Sindhi population of India
are put to great inconvenience on
account of their language not being
in the Schedule. Secondary education
through the medium of Sindhf is not
being provided in the States of India
on an official basis because f this
exclusion, and there are passages in
the report of the Commissioner for
Linguistic Minorities, particularly for
the year 1963, where there is a very
specific recommendation, that to sta-
bilise the position of Sindhi, which is
a very worthy object, constitutional
recognition should be given to the
status of Sindhi.

Sir, I need not elaborate the point
thay Sindhi is part of the great
heritage of Indian culture in its
totality, that it is an injustice done
to the Sindhis among our co-patriots
who do not havc their language sche-
duled in the Constitution, and I think
it will rectify the injustice done, per-
haps inadvertently, if we accept the
recommendation included in the pro-
position made by Shri Trivedi. I sup-
port the idea.

At NATTAN A (FTHAT)
amfy wgrEE, g faady st ¥ ag
gfana & g0 77 arar o fagas
yofera fean 2, sqwT § gag Hawdw
Far § | W Afzam a1 fmtor g &%
g 9 AT ’fm aR are
fergran Y 92 9q@ Al & ok
dfqur & ured figgs 7 faar 1 39 awg
It feafa of # awaan § f 9a% aqew
g G aAmT @ v | wfw gEF
a2 W F F% WA § arE< ww a9 A
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s & T $9 Za IOHT Y a6 ¥
f dfaam § 97wt w1 W weF
g & fow g arfed

TF 1< A1 fergeamy & wrar A
2 "I, Ta¥ A # WY 59 TETT a7
U5 fagas @ wew & qrey framd
Sofeam gt a1 ww aww Y W
wat = SATgTETA AwE SOfwg ¥ )
T UF AT T FmE ar 1 3§ 0
T wefrar A famre g @ A
39 §Rg @HIT A ¢ Ffzardai qar
F< dfqum # g F9 awen g
fatas Ao €Y e aafe gev wfy
Ia7 aga aErMfT wefm &) o)

dar fa wrag faady ot 3wz @
famft oF agg Wi W @ waw
TG & A wifgewr 1 W H w99
76 Ul FTHAT GE R I WAr Ay
ST A gafy W@ & fedt 92w
fay # 78 g & fow WY g fegeama
Fr gy # WA W T @I
& AT oo WIST ¥ I FTHT A
zqfaq ITEY aXF ¥ W gg AW F
g TER T ¢ & faed)y war
T WY IFH Iea@ gET wWifgd wWisd
WA & Ie@ F1A1 F0fgw | ) wlo
qast & qar wd W & oAy Wi
A fag ot ¥ oY 37 fagms W@

quda fear &1 & w1 3997 g2w ®
GRIT FIATF |
9% 917 |19 & g W TgAr angar

g v 39 fams @ 7=diw T FW T
o TmaE waEl @ & §Aw fen
forgy agwa 1 9ET @ IFAT WO
W @ 7g &) afz e g ar W
T AW J9[T AT HT aat § | g@lad
# Fgm fF aOAIHT 9 TE@ W
fagas  wrar qifgy forgd fawdt &7
forsm €11
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™ =9 & @ A AR Wi
F1 oo w71 wgar faq w1 qwEn
& fieqe F g g wnfed ) M uw
so g7 wfoqes § avwe ¥ qer @
o7 7g s =gt @ f fare e st
T ATE ¥ T ¥ arg e
w1 & % gfawiw & w128 tzqa ¥ 9A
WSt 1 o 31T =9rfgd w7 a7
#1 3 fafadieavis & arv § aar afqfwr
AR LR CR R CC R Uil i
st & Afew & wwwa g fa fegera
F %€ ATl § 58 THTE & fefasigem oq
&R 1 R agt 9T oA &7 faw
foar mar 31 WogQ WY 0F TE@ &
wiar & | & forg AW &1 TgA qreT
ag i fafean § o fefaan s
W @g MW ART A AT w1 W
2| IEY a7 T g ) qiy Ay s
& o dfeh %1 W1 o15d dege & wifesr
faar sitar wifegdr | TwEEa § & wgAT
sgm f fom fm wssi N as & 5w
AT &Y AT Y AT @Y & IT AT
1 aedrar & feme s wnfgd
dfaura #1 faw gua famfor fear m@n
91 39 gEY g q A 47 AfFw
fergea & &€ Wit & O www
o 1 arew atfeen @ smafas arfe
2, wifgew 7 foas faw fws s §3
qqT ITH &1 gAwT WY wfgwrc @
Afaum & =wrsd dgawr ¥ AT ATH
wig | zafAg dar ¥4 #®T ¥ W
fagm® 1 a1 ¥ Fwdw FTOT g AW
wigaT g f& faedt w1 dfaua & s
feggw # awmawm gAn Aifge . Afew
fw it ag qfeem adY ¢ agife foay
agAa FT WATWFAT § IF TGAT AGY §
gafad & g1 § 7Ry v g fw
fa=dt %1 21 59 fwar § s afew
IaF grg q1q AT W € wwd §,
Ay dfqeft § aweqEr & qur gwd
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wed §, W ITY a3 ¥ o7 AN
A€ EIF IR AT a1 fa=re
A 917 & 59 FF7 FTHIET
fatms axw1T ) g | g wrar iy
AT 38 93 fa=re favor smar fgd

Dr. L. M. Singhvi: Mr. Chairman,
Sir, I rise to support the Bill because
I think that it would fill a long-felt
need. It has often been pointed out
that the Eighth Schedule to our
Constitution is not an exhaustive
Schedule, It was pointed out by the
late Prime Minister, Pandit Jawahar-
lal Nehru, that the Eighth Schedule
was not the last word in the matter
of recognising languages of India.
An objection is often raised that
since Sindhi is not a regional lan-
guage, how could it be recognised
under article 344 and the Eighth
Schedule to the Constitution. But,
for that matter, Sanskrit is not a re-
gional language. It is enough for us
to know that Sindhi is spoken by
more than 14 million people, if not
nearly 2 million people, in the coun-
try, that Sindhi is spoken by a people
who have been uprooted from their
hearths ang homes as a consequence
of the great catastrophe, the partition
of India, and as a result of this if to-
day they find themselves homeless,
they should not necessarily find them-
selves without their own language. So,
the recognition of their language is
the simple courtesy that we can ex-
tend to them.

In a polyglot country like ours it is
possible to conceive of language as a
great disrupter of the unity of the
country; but it is also possible to con-
ceive of language as a cementing force
for the national integration of the
country. I think that Sindhi language
could also contribute its mite to the
cause of national integration. Our
national anthem naturally starts by
saying “Punjab, Sind, Gnjarat”, it is
only a glorious memory that Sind was
part of India territorially. But let us
perpetuate that memory in a befitting
manner, and that by including Sindhi
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as a recognised language in the Eighth
Schedule of our Constitution.

I would, however, like to make a
plea specially to those who propound
the cause of Hindi, as I do, that they
should accept Devanagari script, as
this would promote a common script
throughout the country, and it would
be easier for those who learn Sindhi
and those who want to learn Hindi
or interested in learning Hindi and it
‘would promote the cause of this lan-
guage.

It is not for me at this stage to go
into the whole question of the linguis-
tic and literary status of this langua-
.ge. It has been recognised by such
experts as Professor Sunil Kumar
Chatterjee. It has been observed by
the Commissioner for Linguistic Mino-
rities that as this is not a language
recognised in the Eighth Schedule,
there is danger that this might die
a slow death. These are the words
in which the Commissioner for Lin-
guistic Minorities has made this ob-
servation:

“Sindhi is a well developed lan-
guage which does not find a place
in the Eighth Schedule to the Con-
stitution. ...

Being neithe.' the regional lan-
guage of any State nor being in-
cludeq in the Eighth Schedule, the
future of this language is in jeo-
pardy and the Commissioner re-
commend that the same privileges
be accorded to it as to the Nepali
language in Darjeeling.”

16.00 hrs.

Today, the House is considering the
question of according it the status and
recognition which it richly deserves.
1 hope, although there is not at pre-
sent the necessary majority in this
House to pass this Bill, the, Govern-
ment would put forward appropriate
legislation along the same lines and

,would see to it that the legislation is
accepted before too Tong. With this
assurance, I think, the House would
rest content.

One more word and I have finished
and that is by way of endorsing the
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observations made by my esteemed
friend, Shri Shree Narayan Das, about
the recognition of some other languages
in the Eighth Schedule of the Consti-
tution of India. Rajasthani is the
foremost among them as the language
spoken by more than 150 lakhs of
people in this country; so is Maithili
and other languages. It is necessary,
if the cultural unity and advancement
of the country is to be achieved, that
due recognition is given to these
languages.

(Amdt.) Bill

Shri Narendra Singh Mahida
(Anand): Sir, I support Shri Trivedi
because my state, the State of Gujarat,
is also concerned with this, particu-
larly the area of Kutch where Sindhi
is a spoken language. Though it is
not a written language, as Shri Raghu-
nath Singh has wisely recommended,
Nagri lipi maybe recommended to the
Sindhi people.

My heart goes to all the Sindhi
peole who have suffered during the
partition days, It is a matter of pride
and courage to us that this brave
community has adjusted itself so very
appreciably that we do not find any
Sindhi begging anywhere of crying
for bread. They have merged them-
selves in stream life of our country.
Even in those partition days I had seen
their children selling minor things, like
paper, sev or peppermint, They have
made a very courageous living. They
have settleg themselves in our State
of Gujarat as well and their cry is for
the Sindhi language to be recognised
by the Government.

In Kutch in the city Bhuj the Gov-
ernment have established a radio sta-
tion also from where Sindhi is being
relayed for the benefit of the Sindhi-
knowing people. It is a minority com-
munity and we shoulg assure all our
minorities that their languages will
be preserved and that they have a
right to perpetuate their languages.

With these words I recommend to
the Government to consider Shri Tri-
vedi’s Bill for inclusion of Sindhi in
ithe Eighth Schedule,
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Shri Himmatsinhji (Kutch): Mr.
Chairman, it is a great pity, as spea-
kers before me have said, that this
important language, an ancient lan-
guage, a part of the heritage of this
country, as the hon, Professor Muker-
jee said, has been omitted from the
Eighth Schedule. Sindhi was not only
spoken in Sind itself but its influence
was felt in the neighbouring areas
also—in Rajasthan, at least in those
parts bordering Sind, In some parts of
Gujarat and in Kutch particularly
where today and for some centuries
the dialect known as Kutchi is mainly
based on the Sindhi language. In fact,
there is very little difference between
Kutchi which is spoken today and
Sindhi. Therefore I feel very strongly
that it should be included in the Cons-
titution,

Because of Sindhis who have come
from Karachi and elsewhere in Sind,
in the Kandla Port area I could see it
with my own eyes that where there
were open flelds in 1947 today, with
the enterprise of the Sindhis—what
happeneq afterwards in connection
with the Sindhu Resettlement Corpo-
ration is very unfurtunate; but even
so—if you go there, you will find that
it is a oudding township.

A free trade zone has now come into
existence there and the whole port of
Kandla has got a fillip through the
initiative of our Sindhi friends who
came over from Sind, It is mainly a
Sindhi township and, therefore, I feel
that there is all the more reason that
the language of the people who are
part of our land must also have a
place in the Eighth Schedule so that
their children can learn it and their
culture can be preserved. Sindhi lite-
rature is very old which will other-
wise die out in time to come.

I congratulate my hon. friend, Shri
U. M. Trivedi, for having brought for-
ward this Bill. I support this whole-
heartedlv with the hope that the Gov-
ernment will accept it and the House
will adopt it.

Shri N. C. Chatterjee (Burdwan):
Mr. Chairman, Sir, I had the privilege
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to represent the case of India before
the Kutch International Tribunal in
Geneva for a fairly long period and I
was amazed to find that most of the
important documents were in the
Sindhi language although it concern-
ed Kutch. If. Dr. Shyama Prasad
Mukerjee had been alive, today, he
would have been very happy to find
that Parliament is taking up this
language. When I joined a big orga-
nisation under the leadership of veer
Savarkar along with Dr. Shyama
Prasad Mukerjee, I came across this
line.
‘ifger feeaoad g wEws A
The integrity of India and the unity
of India ‘meant that of the holy land
which begins from Sind right down
to the seas. And you know the term
‘Hindu’ is nothing but a perversion
of the word ‘Sindhu.’

I want to point out that the Eighth
Schedule of our Constitution refers to
article 344 and article 351. Both are
very important articles. Article 344
deals with the appointment of Parlia-
mentary Commission to develop not
only the Hindi language but also all
the regional languages which 1 will
call as the national languages Article
344 says:

“The President shall, at the
expiration of five years from the
commencement of this Constitu-
tion and thereafter at the expira-
tion of ten years from such com-
mencement, by order constitute a
Commission which shall consist
of a Chairman and such other
members representing the different
languages specified in the Eighth
Schedule...... ”

Sindhi should be in the Eighth Sche-
dule so that the parliamentary Com-
mission or the constitutional Com-
mittee will also look to the develop-
ment of that language. As you know,
article 351 is also very important, It
is for giving directive for develop-
ment of the Hindi language and it
also says:

“....its genius, the forms, style
and expressions used in Hindus-
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tani ang in the other languages of
India specified in the Eighth
Schedule ...."

It you do not include Sindhi, then
you do not give any directive for the
development of that language. They
are 2 million uprooteq unfortunate
people, the victims of India's indepen-
dence and India’s disruption. In all
fairness and according to the dictates
of constitutional morality, their pat-
riotism ang their ancient culture, this
Bill should be accepted and incorpo-
rated in the Constitution. I am not
one of those who want to amend the
Constitution everyday. But this is
something which should be rectified
and put on a parity with the other

languages mentioneqd in the Eighth
Schedule.
Shri D. C. Sharma (Gurdaspur):

Mr, Chairman, Sir, I support the Bill
whole-heartedly which has been
brought forward by my hon. friend
Shri U. M. Trivedi. I think, at least
once, he has gone something very
good. I want the Government to dec-
lare in unequivocal and unambiguous
terms that Sindhi would be included
in the Eighth Schedule which enume-
rates the natioral languages,

I say this because, in the first place,
1 have studied with some very emi-
nent Sindhi teachers and I must pay
my debt to them In the second place,
1 have had very good Sindhi friends
who have stood by me when I was
down and out after the Partition, In
the third place, in the University of
Punjab, there was a Sindhi Board
and  you may believe it or not, I was
the convenor of that Sindhi Board in
that University. These are my rea-
sons for supporting this language. My
friend talked about the rich cultural
heritage of the Sindhi language. But
I can assure you that some of the mys-
tical works and some of the noblest
folk-lore have come from Sind and I
think they are as much a part of our
national heritage as the folk-lore of
other States and the mystical litera-
ture written in other languages.
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I would also like to say one thing
I think all the Sind his here are cos-
mopolitan in outlook without ceasing
to be Indians; while being one hun-
dred per cent Indians, they have the
most cosmopolitan outlook. I have vi-
sited many countries, at least a larger
number of countries than those visit-
ed by my hon, friend, Mr, Trivedi, and
I have found that where I could not
find anybody else, my Sikh friends
were there and where I could not find
any Sikhs, my Sindhi friends were
there. Therefore, I must say that
Sindhis are most adventurous and
cosmopolitan people.

I think their language is also cos-
mopolitan. People talk about their
local languages. For God's sake. please
do not create other controversies. As
you know, sometimes the script is
bound up with languages and I know
that this language, the Sindhi lan-
guage, consists of Sanskrit words, Urdu
words Persian words, Pushtu words
and all kinds of words. It is a rich,
composite language. I would like them
to change their script but if they do
not want to change their script, of
course, I have no reason to quarrel
with them,

I would say that while I think of
the Sindhis who are here. I also
think of the Sindhis who are in
Pakistan. They are gradually being
converted to Islam; they are gradually
being starved; they are being dispos-
esssed; they are gradually losing their
property. Therefore, I would say that
by giving them this right here, we
would not only encourage the Sindhis
who are in this country, but we
would also send a word of cheer to
those Sindhis who are still notting
in Pakistan. Perhaps after that, there
may be an incentive for them to come
over to this country.

With these words, I support the
Bill of my hon. friend.
Dr. M. S. Aney (Nagpur): I have

been the President of the Sindhis As-
sociation in Nagpur since the time
they are colonised there. They are one
among the various classes of persons
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who have been uprooted on account of
Partition. They are now settled in
different provinces. Sindhis have real-
ly become the object of care and atten-
tion of the entire India. In almost
every important colony, they are
there.

One of the wrongs that were inflict-
ed at the time of Partition was this:
the question of language and culture
of those people who were likely to be
uprooted was not at all considered
before giving our consent to Partition.
At no place the Sindhis are so nume-
rous as to claim that their language
is the regional language of that State.
This is an evil due to a wrong which
was inflicted on them by the Indians
on account of some other higher ob-
jective,

For the sake of atoning for this
wrong which we have committed at
the time of Partition, we must take
steps to give Sindhi a place in the
Schedule along with the other regional
languages and give it all the facilities
to grow along with the other regional
languages of the country. Though
they were living outside the pre-
sent Sindh which is now in Pakis-
tan, they have brought with them the
Sindhi culture and are living on ex-
tensively friendly terms with other
Indians with whom they have thrown
their common lot.

With these words, I support this

Bill.

st wy femd  (RAT) 0 wwnfa
wged, ¥4 fadas #1 wwdT 77 g
% growr eqra 1 adt w1 ww femmT
wrean g, forad smady aar seem i 5=
nE 3w FET AF P £ TH WA
FTHET X AW |

ag gaT avad & oF AfAw wEar
% uré &, g Mo Y gaw 2 fw 0w
Lud TS & T § AT I H A
areY mF agay F wae faan § e
AR IF F FACIEY AT ATZF T
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IHE {TA T OF AT GHI AT 7T
T e qg § 1w o Fafafes
arEAfET sfawe 1 awE we @,
# gradt Tz § I AT ATEAT §
Iug fadl § @17 § W S3W @l
FY FT AT &, IHET Joor@ FA [
47 X ag sfawe o= §—

“The State Government have
not revised their stand in respect
of not teaching Sindhij as mention-
ed in paras 154 to 157 in the Sixth
Report. These were (i) exclusion
of Sindhi from the languages
taught under the Three-language
formula (from classes VI to
VIII) on the grounq that Sindhi
is not mentioned in the Eighth
Schedule of the  Constitu-
tion; (ii) discontinuation of the
provision of offering Sindhi in the
High School examination for those
who offer English under ‘modern
European language’ on the plea
that Sindhi has been bracketed
with a ‘modern foreign language’
English and.”

foelt B fRwY wror & W9
T HlA WIeT F 919 @Y w7 99
IR AT F@E AR & osw
TN FEaw waea § T
gare fAy § A 99T Ry FT q&@<
N o N Ffar @ fFoawe
o Hro ¥ gy & fody ag famdy
WTST T 7R 1 ¥ < IegIw A fad
fe war ®Y JFT a8 W fraT @@
ek |

s ¥ g fagas & aX A wuAr
gftedvor AT @A § 1 S @
WIS WY FEW @A F AER T [
WX et &1 av /R fret oY wrer
HAT K E, I K wgwa A g
IfeT waer #Y wew ¥ & fadt @,
R @, @ifaa g, dem @, @ adY
o wesit ® I W W
sfafes s Fr ot gwa ...
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WX A N §, wWq g
q, WTH 92T ag AT 1w 1 wav
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< &fa7 |
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wrarel A Seaed e ww, wa for
#faaaw w e gfe off gt
¥ fae) &1 gwraw faar 9w

ow qg st e d  ged ad
W ¥ 1 gl o fadt wwr F qgrd-
faams &1 TAAH FWA I qA L,
7T RW AN O I AR G F
TR A oW fagia W e
2 odf Wz Fvragwgr mr Wr
R gadt we ¥ W fafafes Ax-
AMfA wfoEr NEwaw w R
dgaem qwr 1 & ag fraww s
gt § o foed), domat, st e,
@A wrem F AR I F AR F o
g W ® s geedl  frar
g |
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T ozFE ® d wqA g
qfFeETT W ¥ AW @ T g,
e WA A A R
fegeaT Y @1 FTEAA W}, T
oY & fF o feft Y, Gy Y,
T AT A IE A, FE A AW AT
w2, weer H faed w9 H A
v &% A1 2, fegeam A1 @ F
& ® §, T WINTHT R IR W SeAT-
gmaa dasdfe o @ a
%o fegear™ 1 CFAT FT FATA WA
foz arTe @Y J1a | St faedy getTeRT
ga ¥y e war §, qdf w1 AT
W ¥ #¢ mar g, ofewl qomw
TATHT W q FT T, ORN & A
¢ 7 'R R A
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Ay Farg faaet wqE fggem
! w74, T wam @

zd oy & g ¥ faadh ser
g §fF ag Ea g & ait A vt
e fag W g Wt @
faddr ot fawr a2 & S Nafa s@
& fa¥ oA 9%

Shri S. Kandappan (Tiruchengode):
Mr. Chairman, I am very glad to sup-
port this Bill brought forward by Shri
Trivedi. The consensus seems to be
wholly in favour of the inclusion of
Sindhi in the Eighth Schedule to our
Constitution. I hope Government
would take note of this and if not now,
at least in the near future, initiate
action to amend the Constitution ac-
cordingly so that Sindhi gets a place
on a par with other national langua-
ges in our country.

Sindhi is one of the ancient langua-
ges, I think it is the most ancient Indo-
Aryan language. As a student of lan-
guage, I know it has got its origin
even before Sanskrit in this country,
in the upper parts of this country.
Apart from its antiquity, there is ano-
ther factor that goes in favour of this
language, namely, the richness of its
vocabulary.

The legal luminary who preceded
me referred to arts. 344 and 351 where
it is enjoined that Hindi should be
enriched by taking into it words and
phrases from other national languages
of the country so as to give expres-
sion to the composite culture of this
country. I think Sindhi is most suita-
ble for this purpose. But somehow
Government have so far not taken note
of it. At least at this late stage, they
should come forward to give to this
language its proper place.

It anybody thinks that by just ad-
ding one or more languages to the
8th Schedule we Wwill give room for
disruptive elements in this country to
thrive, he is grossly mistaken. Simply
because we give certain rights to
some people, there will be a tendency
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[Shri S. Kandappan]
for disunity in this country—this is a
very wrong notion. It is rather the
contrary that is true. It is only when
people are deprived of their right
however small their number may be,
that they feel different. Simply be-
cause theylare one million or one and
a half milfion, it does not mean that
they should be deprived of their just
and basic rights. We should not be
under the impression that if we give
such people their right, that will gen-
erate or encourage disruptive forces
in this country or endanger its unity.

I would plead not only for Sindhi
but for other languages too which are
equally developed and have a number
of people speaking it. Proper recog-
nition should also be given to those
languages.

Another important factor is the
ecript. There was reference made to it
by two or three speakers, that Sindhi
should be in Devanagari script. I
differ from that. I strongly feel that
if you want to give recognition to
Sindhi, simply give it, but do not make
any condition that it should be in
Devanagari script.

This idea of having one script for
all the languages has been there for
a pretty long time, even before the
independence, when the British were
here; we were saying then that we
should have a common script for all
the languages. I think Government
are not genuinely interested in that.
That is my feeling.

There are languages which can have
different scripts. As far as I know,
Sindhi is written in Arabic, Roman
and Devanagri. They may or may
not prefer Devanagiri, let us leave the
option to those people themselves.

With regard to the common script,
1 would like to make a suggestion to
the Government. The Government
ehoulq make an honest effort to see
that those Aryan languages which can
be written in Devanagiri are brought
under that script first before they go
to the southern Dravidian languages. I
say this because you cannot just write
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Tamil in Devanagri zs it is. Even the
word “Tamil” you cannot write, be-
cause there is no letter for zh in any
other language in India so far as I
know. So, Government should first
try to have a common script for cog-
nate languages and then try to bring
the other languages also into the fold
by reforming the gscript if neccessary.
That would be a constructive thing to
do. I wish the Government takes note
of it.

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): The Government
has been sympathetic to this demand
of giving equal status to Sindhi
language with other languages of
India right from the beginning. But
for the unfortunate partition of the
country, Sindhi would have defini-
tely found a place of pride in our
Constitution. Even though  Sindhi
wag not included in the Eighth Sche-
dule of our Constitution, Government
have been treating Sindhi as one of
the national languages of the country.

The Sahitya Akadami has recog-
nised it as one of the major langua-
ges of India. The National Book
Trust also recogniseg it as such, and
Sindhi bookg are given presidential
awards also. There are broadcasts
by All India Radio in this language,
and the only thing that remains is
to give this language a legal and
constitutional recognition.

As many hon. Members have sta-
ted, the Commissioner for Linguis-
tic Minorities hag from time to time
referred to the Sindhi language in
his reports.

As T was trying to tell the House,
by and large and in most cases
Sindhi has been given itg due ag a
nationa] language though it wag not
in the Eighth Schedule. There might
have been mistakes here and there,
but they have been promptly
corrected.

In the Sixth Report, the Commis-
sioner for Linguistic Minorities has
given a very specific recommendation
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to include Sindhi in the Eighth Sche-
dule of the Constitution. It is a
little long paragraph, but I think it
deserves to be quoted here in this
debate, In the Sixth Report, the
Commissioner said:

“As far as the languages are
concerned, Sindhj has been the
worst victim of partition. Today
because of the wide dispersal of
Sindhi-speaking people in dif-
ferent States, and because it is
not the regional language of any
State, there is a reasonable app-
rehension that this language may
become extinct, unless extreme
care is taken, with the passage of
time. This will be most unfor-
tunate. The Commissioner feels
that the surest way of ensuring
the continued and further enrich-
met of Sindhi would be to
amend the Eighth Schedule of
the Constitution and incroprate
Sindhi as one of the languages
listed therein.”

In view of this and the general fee-
ling all over the country, ag I said
earlier, the only thing that remains
is to give it legal and constitutional
recognition. Now, Government have
decided to introduce a Bill in the
current session of Parliament to
amend the Constitution and incorpo-
rate Sindhi in the Eighth Schedule
of our Constitution. In view of this
decision, 1 would request the Mover
of this Bill to withdraw hig Bill so
that Government may introduce its
own legislation for this purpose.

Shri U. M. Trivedi: Sir, I beg leave
of the House to withdraw the Bill in
view of the statement made by the
hon. Minister.

Mr. Chairman: Has the hon, Mem-
ber leave of the House to withdraw
the Bill?

The Bill was by leave withdrawn.

shri € K. Bhattacharyya (Rai-
gani)* On'v the day before yesterday,
while speaking on the no-confidence
motion a charge was made against
the Government by the opposition
that the Government amends the
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Constitution repeatedly. This is an
occasion when the Constitution

amendment is being done at the ins-
tance of the Opposition.

st ag famd : qwgam ST 38
aFq aul ®g wE 7

16.32 hrs.

CONSTITUTION
BILL

(AMENDMENT)

(Omission of Article, 314) by
Shri Vishwa Nath Pandey

G faraAe owen  (swEg7)
aafy wga FsEmIEATE -

“f& wmiTd ¥ dfrara F mn dWaT
A S fagad 1 fa=re
ez Smo

dfaed § #7988 314 A geTH
F ar ¥ F qwew faugd 3w w3 @
§ | T AT8T T g wew g R
Taaaar ifg & g F S wmde do
qdo T ar mie qro qdo T ITHT 59
gt F g favw gfqmd wia
4t 1 IART TH AT @A FT e[
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fogmma & graw § I waww
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F fawe gfaar 7w garq &1 af
AT g8 AT=8% & 2T IF o far
mar g1
16.33 hrs,
[SurIMATI RENUKA RAY in the Chair.]
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